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REPORT,

In the meeting of Private Members®' Bills and Resolutions

held on 8,11,2000, The Secretariat informed the committee that
for the current session, noticesof following Bills have been

received from the members which are under examination in the
Secretariat.

1.

2,

4,

The Delhi Reservation for other backward Classes in
Education instituations and committees Bill, 2000 by
Sh., Mukesh Sharma,

The Guru Gobind Singh Indraprastha University(Second
Amendment) Bill, 2000 by Sh. Mukesh Sharma,

The Criminal Law ( National Capital Territory of Delhi
Amendment) Bill, 2000 by Smt. Kiran Choudhry.

The Delhi Member of Legislative Assembly of NCT of Delhi
(Salary, Allowances, Pensions ect., Amendment) Bill, 2000
by Dr. Jagdish Mukhi.

The Committee had decided that these Bills may be examined

in consultation with Law and other administrative Deptts, if
necessary and thereafter placed before the committee for
consideration in its next meeting.

Secretariat apprised the committee that <the Bill: have been

examined in consultation with the Law Department and the views
are indicated against each:-

Sr.No, Bill Opinion of Law Deptt,
le The Delhi Reservation for Since Delhi is a Union

other backward classes in Territory, the subject matter

Educational institutions of the Bill is outside the

and committees Bill, 2000. Legislature competence of the
Assepbly of Delhi,

Contdo . 02/"’




2.

3.

4.

"
N
"

The Guru Gobind Singh
Indraprastha University
(Second Amendment) Bill,
2000,

The Criminal Law (National
Capital Territory of Delhi
Amendment) Bill, 2000,

The Delhi Members of
Legislative Assembly of
NCT of Delhi(Salary
Allowances, Pensions etc.,
Amendment) Bill,2000,

The proposed amendment relates to
the conditions of service which

can appropriately be provided for
by amending the statutes/rules of
the said University and as

such no amendment in the said
Act, 1s called for.

Statement of objects and Reasons,
Memo randum regarding delegated
Legislation and Financial
Memorandum with respect to the
Bill have not been received.
Hence the Bill is not in order.

Bill involves financial
implications due to which it is
further necessitated to obtain

the approval of the Govt. of Indi:
before the Bill is allowed to be
introduced in the Legislative
Assembly,.

It beingiafinancial Bill, prior
recommedations of the L.G. under
section 22 of the Govt. of N.C.T.
of Delhi Act. 1991 for the
introduction in the Legislative
Assembly will be required.

The Committee after deliberations decided that in respect of
Bills of Sr. 1, 2, & 3, the members be informed about the deficiencies
in their Bills. i ik §
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As regard the Delhi Members of Legislative Assembly of
NeCoeT, of Delhi Salaries, Allowance, Pension (Amendment)Bill,
2000, the committee decided that as the Bill involves financial
implications, recommendations of the L.G. U/s 22 of N.C.T.

Act would be necessary before introduction of the Bill in the
Assembly. Hence a reference be made to the L.G. in this regard,

The committee authorised Sh, Magat Ram Singhal & in his
absence Sh, Saheb Singh Chauhan to present the report of the
committee to the House,

( CH. SI!
CHAI
COMMITTEE ON PRIVATE MEMBERS
DELHI BILL AND RESOLUTIONS

24% November, 2000.




